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ADMISSIONS NOTICE: B.A. (H) ECONOMICS 
& MA (ECONOMICS) PROGRAMMES 

REGISTRATION OPEN: Apply on www.dtu.ac.in 

Delh i Technologi cal Univers ity invites online 
applications for admission to the B.A. (H) Economics 
and MA (Economics) programmes for the 2023-24 
academic session offered at the University School of 
Management & Entrepreneurship, East Delhi Campus. 
Candidates belonging to tbe SC/ST/PWDI Defence 
categories are eligible for a relaxation in the minimum 
marks criterion. Please refer to the admission brochure 
for further details. For detailed information, please visit 
University Website at www.dtu.ac.in . 

Last Date of Applicati o n 26.0723 
For quenes. E-mail to ba usme@dtu ac In 
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~ All India Institute of Medical Sciences 
"1li! Ansari Nagar, New Delhi-110029 
F. NO. 17/NVCI2023IMlsc (476) 

EMPANELMENT OF RETIRED OFFICER AS 
INQUIRY OFFICERS 

Application is invited from the eligible retired officers, 
not below the rank of Dy. Secretary for empanelment 
as Inquiry Officers for conducting departmental 
inquiries in AIIMS, New Delhi. For essential eligibility 
conditions, other details and terms and conditions, 
please visit the Institutes' website www.alims.edu 
under the head 'Notice' »Recrultment'. Interested 
retired officers, not below the rank of Dy. Secretary, 
from Ministries/DepartmenVAutonomous Organisations 
under Government of India may submit their Bio·data in 
the prescribed proforma to undersigned within 30 days 
from date of advertisement. 
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, CENTRAL ELECTRICITY REGULATORY COMMISSION 
A 3rd & 4th Floor, Chandertok Building, 36 Janpath. 

'":--..:-" New 0elhlo11 0001 , Phone 23353503 FAX: 23753923 

Petition No. 72fTD12023 Dated: 10.7.2023 

NOTICE UNDER CLAUSE (a) OF SUB·SECTION (5) OF 
SECTION 15 OF THE ELECTRICITY ACT 2003 (the Act) 

An application for grant of' Category-IV licence for inter-State 
trading in electricity in whole of India has been made before the 
Commission by Adarsh Stainless Private Limited, 21-23, Mangal 
Arcade, 2nd Roor, TELCO Road, Opp. Hotel Panchshil. Chinchwad, 
Pune411019, Maharashtra. ~ 

2. A copy of the application, along with its annexures and 
endosures, made by the applicant for grant of inter-State trading 
licence to Adarsh Stainless Private Limited before the Commission 
can be accessed at the website www.adarshstainless.c:om or 
inspected by any person in the Commission's office by following the 
laid down procedure. 
3. On consideration of the material available on record. the 
Commission is satisfied that prima facie the applicant qualifies for 
grant of licence for inter-State trading in electricity and by order dated 
9.7.2023, the Commission has proposed to grant a Category-IV 
licence to the applicant for inter-State trading in electrit:ity in whole of 
India. 
4. Notice is hereby given in pursuance of clause (a) of sub-section 
(5) of Section 15 of the Act to invite suggestions or objections, if any, to 
the proposal to grant licence for inter-State trading in electricity as 
aforesaid by the Commission to be received by the undersigned 
latest by 31 .7.2023 at the above noted address. The objections or 
suggestions received after the specified date shall not be considered. 
5. The application shall be taken up for further hearing by the 
Commission on 9.8.2023. Any person who fi les suggestions or 
objections may in his/her discretion attend the hearing, for which no 
TAlDAshall be paid by the Commission. 

Sd/· 
(Harpre.t Singh Prulhl) 

Secretary 

IN THE HIGH COURT OF DELHI AT NEW DELHI 
(ORIGINAL COMPANY JURISDICTION) 

C. P. No. 48912013 
IN THE MAnER OF COMPANIES ACT, 1956 AND 

IN THE MAnER OF 
MIS. INS E-SOLUnON UMITED 

other creditors of the above named Company in terms of orderofthe Hon'ble High Court 
of Delhi passed on 15.05.2023 and they are required to s1AImIIlo!he 0IficiaI liquidator. 
attache(! to the Hon'bte High Court of Delhi, 10 prove their l"8$peIdive investments/claims 
against the above said Company by delivering !he same altha Office ofOlliciai liquidator 
00 or befure 15.08.2023 or sending by speed post to the 0IficiaI Uquidalor, 50 as to reach 
at the Office of the Official Liquidator, Delhi not iaterthan the aforesaid da~ along with an 
affidavit in support of their investments/claims on a Non-JlJdiciaf Stamp Paper in Form 
No, 66 of the Companies (Court) Ru!es. 1959, aion9 with photocopy of origioal 
documents pl"oving their investmentsfd~ims and any titfe to pnority under Section 529A& 
530 of the Companies Act, 1956. Any workmen/SeCUred CredilOiSlUnsewred Creditors 
of the above said Company who fails to submit hlslher affidavit or proof of tMsIher debt 
wilhil the aforesaid time limit, will be excluded from the benefits of any entitlement before 
hiSiher investments/dams is proved or, as the case may be, from objection 10 such 
entifument. 

My worlmenIsecured creditors/unsecured cteditors and other aedilor of !he above 
said ~ny VtM has sent in hislher proof, if so, required by notice in writing from the 
Offici31 ~idator, Delhi, shan either in person or by hisllier advocate attend the 
investigation of such debt or claim al such time and place as shall be specified in such 
notice and shall produce such further evidence of hishler debt or daim as may be 
required. 

Visit websije WoIfWdelhiol.goy In & ""WON mea goy in for downloading Fonn No. 66 of 
the Companies (Court) Rules. 1959. Sdlw 

Dated this 21st day of June, 2023 (A. K. MAHAPATRA) 
OFFICIAL UQUIDATOR 

AnACHED TO HON'BLE HIGH COURT OF DELHI 
I~FLOOR, A WING, LOK NAYAK BHAWAN, KHAN MARKET, NEW 

DElHI ·1tO 003. Phone No. 011.24693393, 24693394. 
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